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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'tle Shri R.Rangarajan, Member (ay ).

He;rd Sri Phaniraj for Sri P.Naveep-kao, cecunsel for the
applicant and Sri V.Rajeshwar Rao, standing counsel for the Res-
pendents.

2. This OA was called today at the instance of counsel for

the applicant.

3. This OA is filed to call for the records relaﬁing £c and
_ cecnnected with the written examination of Staff Select%onCGmmiésfdn's
Clerks® Grade Examination in so far as the applicante with Rgll ;
No.6179195 is concerned and the typewriting test helé for so as
to satisfy that his exam papers wére preperly valuated and if
the applicant ha%b secured more number of marks than the candidates
selected ultimately, the respondent be directed to treat the appli-
cant alsc to have been m selected in the Clerks Grade Examination
1993, .Further on the abcve basis;t%irect the respondents to
jnfcrm the Government of Irdia on the selection of appliéant
herein to enable his eventual appeintments persuant to his selec-

tion.

4, The learned councel for the applicant now submits that

he is withdrawing this O.A. He is permitted to do so.

5. In view of the abcve submissicn, the CA is dismissed as

withdrawn. No costs.

_/(4375 “FAI PARAMESHWAR) (R. RANGARAJAN)

q.\uﬂ? " Member (J)° Member ii:@\% \

Dated:7th November, 1997,
av}/ Dictated in Open Court,
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